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Presentj' None for the applicant.

ilc;i;ion£.'.
The applicant is working in tlic/offir.c o.

Corporation, Trichur as-Upper Divici.-::

Clerk. In'tnis application he has c'lailongeri

the orders issued by the E.S.I, headquarters

on 20.5.75,11.11.75, 29.11,75, 7.8.81, 20„10.:;.:

and the . order of the Deput/ Regional Di..^ectcv::

E.S.I. Corporation dated 8.11,90 contairing:
t

the decision of B.S.I. . headquarters :not to

the appeal of the^ applicant dated 18,7.90
the Director General, The issue raised aivi t

the relief claimed by the applicant relatoa"' t.

restoration of his original seniority i,n tin:

Maharashtra Region from where he was tranr/i e:. ,

to the Kerala Region with consequential

On perusal of the application we fincl tnal 'ic ' :„3

sought transfer on compassionate grounds m ...cu"

of the family difficulties and probl^.i^^ rejaiji

getting accommodation in Bombay witli L.n ,t}iK h.i,

own means vide Annexure-A-2, The restxtnaents

registered his Jwiij. for transfer at nis ov;r

request, for. considera,tion at appropriate

vide Ahnexure-A-3. From Annexure~A«»>9 .it 1

that the applicant was transferred. Tlie .y

regulating inter seniority unit trasfer is

contained in Annexure A-13. It is clearly iv ,.C.

down that "in the new Region the Lo?.;er ;H d;-.;.

GlerkS'Vwill be ranked junior in the Uradatic;

that region to ail the officials in t

cadre "on the date on which he joins that r. •*

A undertaK-Lng to that effect is also reqiure:'

to be gx ven by all the applicants.
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Now that the applicant has been, transferred

and. has been placed in the seniority list of the

new region since 5,12,197^ he has raised the issue
of restoration of iiis original seniority. Since

the policy in regard to the inter sxxasixk^-

seniority unit transfers is v/ell laid out we do

not see any merit in the application at tnis point

of time'praying for restoration of seniority

and challenging the orders v;aich have been issued

16 years'ago, ' Further since the applican"^ is

working in the office at Triciiur in Kerala, .the

matter falls within the jurisdiction of the
1 - I . '.I

Ernakul^'Bench of the Tribunal, There is also

no sanction under Section 25 of the Administrative

Tribunals Act, 19S5 for retention of the case

at-''the "Principal'Bench, The applicant .was also

got"present'when the case came up initially before

the Bench on 12,3,1991 and later on 18,3,91.

In \iew of the above the appli

cation is dismissed.
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